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Restriction*    on    agriculture 

 8336.  SHRI  PRAGADA KOTAIAH: 
DR.   SHRIKANT  RAMCHAN-

DRA JICHKAR: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are aware that 
agriculture is still subject to numerous 
restrictions; 

(b) whether Government feels that these 
restrictions would have to be progressively 
relaxes to improve the incentive  framework 
for producers; and 

(c) if so, the steps Government have taken  
in   this direction? 

THE MINISTER OF STATE IN THE 
MINISTRAY OF AGRICULTURE (SHRI 
ARVINO NETAM): (a) to (c) Some of the 
majer steps taken by the Government 

to remove constraints in agriculture sector 
and give incentives to farmers include greater 
focus on public sector investments, 
substantial increase in farm credit, increase in 
minimum support prices of agricultural 
commodities, reduction in restrictions on 
domestic and foreign trade in agricultural 
commodities including seeds. 

Termination   of casual   and skilled   farm 
labourers   in   CRIJAF 

8337.   SHRI   MD.   SALIM: 
SHRI   NILOTPAL  BASU: 

Wiil the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact. that 42 casual 
skilled farm labourers with 10 to 20 years of 
continuous service record have been served 
termination notice by Central Research 
Institute for Jute and Allied Fibres  (CRIJAF)  
authorities; 

(b) whether it is also a fact that different 
Government departments had issued circulars 
to regularise the service of such casual 
labourers who had been employed   before   
31st   March,   1985; 

(o) whether Government are aware that the 
42 labourers were also employed before 31st 
March, ,1985; and 

(d) if so, the manner in which Government 
can explain the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI Si. 
KRISHNA KUMAR): (a) Out of 504 Casual 
unskilled Farm Workers, 42 were qisengaged 
who had attained the age of 60 years. 

(b) As per instructions of the ICAR, '41 
Casual unskilled farm wokrers were 
regularised against group 'D' vacant posts and 
428 were given Temporary status. 

(c) and (d) The 42 Casual Workers were 
disengaged, who had    attained the 
age of 60 years or more, and have been Raid 
gratuity benefits as per Rules. 


